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DISCUSSION ON MOTION RE :
SIXTH FIVE YEAR PLAN 1980-85
—MID-TERM APPRAISAL-(Contd)

MR. CHAIRMAN : The House will
now take up further consideration of the
following motion moved by Shri S.B.
Chavan on the 12th December, 1983,
namely :

““That this House takes note of
the “Sixth Five Year Plan 1980-85—
Mid-term Appraisals, laid on the
Table of the House of 19 August,
1983,

Shri Chitta Basu. Be brief. We are
shooting across the time. A special consi-
deration was given to you by speaker.

SHRI CHITTA BASU (Barasat) : Sir,
I was not at all prepared. At this late
stage of the debate, on the Mid-term
Appraisal of the Plan, since I have not
much time at my disposal to do justice to
this House, I shall limit myself to certain
aspects of it, particularly, in record to the
Appraisal itself. I take my amendment
firstly. Sir, if you will kindly go through
the amendment which I have moved, you
will find that there are two aspects of it—
one is this. I do not agree with the mid-
term Appraisal since it reflected the actual
performance of the Plan during the last
three years. It does not relate to the
performance at all. The second aspect of
my amendment is that this Parliament—
this Lok Sabha—itself cannot do justice to
scrutinise the shortfall which has been
mentioned in the Chapter. To find out
from the Mid-term Appraisal, there should
be a forum. I have suggested that the
National Development Council should be
a forum to discuss the results/performances.

I am very sorry that of late the
Government have given a back seat to the
N.D.C. I am not sure about it but I am
told like that. He can correct me. This
Mid-term Appraisal document was not
placed for discussion in the N.D.C. This
N.D.C. consists of Chief Ministers of the
States and the State Governments opinions
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are very much valuable in respect of the
evaluation of the results. They are also
valuable to find out or identify to what
extent the State Governments are respon-
sible for the gaps. Since the document
was not even discussed or evaluated by the
N.D.C., merely debate of a stray nature
may not do justice to the subject.

Sir, as a matter of fact, my assessment
is that the N.D.C. has of late been given
a back seat. So far as the Planning
Commission is concerned, it is not a body
having constitutional sanctity. The
NDC is not a body which has got any
constitutional sanctity of this nature. As
a matter of fact, we have been suggesting
since long that the Planning Commission
should have some staiutory backing. At
this stage, I want to appeal to the House
and to Government that the Planning
Commission may be given a statutory
sanction ; also there should be statutory
sanction to the N.D.C. For that, suitable
amendments of the Constitution are
necessaary. With this, now, let me go on
to the Mid-Term Appraisal itself. My
first point is that it does not reflect the
actual performances/results of the Plan.
Sir, I have got no time to discuss them in
details. Now 1 would draw your attention
to ‘Mid Term review of the Sixth Plan and
Mid-year Review of the Economy, 1982"
by Mr. Malcolm S Adiscshiah. Based on
all the available information from the
Government, Mr Adiseshiah a well-known
economist of this country and a member
of the other House has made an appraisal.
And the result of the appraisal has been
this., I will quote only one line from
this.

““The Sixth Plan infrastructure. at
this mid term point records a growing
gap between targets and achievements
in key areas.”

Itis a sufficient explanation. He goes on
saying about, or identifying, the areas
where there have been shortfalls. He has
mentioned several sectors like coal, crude
and petroleum, Railways, roads, irrigation,
saleable steel, non-ferrous metals, cement,
basic chemicals fertilizers, food production,
agriculture, engineering etc,

Regarding the mid-term appraisal

certain other economists have also given
their views. I would mention the opinion
given by Mr. Raj Krishna. In an article in
the Political and Economic Weekly of
November 19, he said this. I am giving a
gist only. I do not have much time. He
says that the 5 per cent growth rate as
claimed in the mid term appraisal, is
‘grossly misleading’. He says that it is
grossly misleading. So far as public sector
investment is concerned, in 3 years, it
adds up to 44 per cent. Regarding
poyerty-reduction, he says, ‘it is ‘an une
precedented claim.” He says again that in
regard to this poverty-reduction claim, ‘the
calculations have no valid basis whatso-
ever’,

Now, I will give aj gist of what Dr.
D.T. Kurion, a Member of the panel of
economists had to say. Dr. Kurion has
blasted the claim made in the appraisal. I
will give one or two sentences from his
statement. He says :

‘The public sector has become the
junior partner in the planning
process in the country’.

Then he goes on like this :

““The economy is increasingly being
regulated by market forces.™

Then Dr. Kurion also asks :

“Is it possible that the liberalisa-
_tion policy that is being heavily
canvassed by interested parties and
readly conceded by policy-makers is
beginning to hrve its impact on the
relative roles assigned to the public
and private sectors in planned
development 7"’
-

Then queting from the Appraisal docu-
ment he says : :

«“The average growth rate of gross
investment prices in the first 3 years
of the 6th Plan was 4.5 per cent,
Also, only 53 per cent of the total
targeted investment for both sectors
was achieved in the first 3 years.”’

“Neither of these is reassuring in
terms of the objectives of maintaine
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ing and increasing the tempo of

investment.

The paper predicts that the country
will not attain the Sixth Plan GDP
growth rate of 529, Nor can
there be much optimism about the
redistribution strategy making ~much
headway."’

That is what he says. I do not want to
quote further to prove my point that the
mid-term appraisal document does not
really reflect the result of the performance.

Now, I would only mention a para-
graph from a very unususal document about
the Minimum Needs. It says :

“There have been serious slippages
in the Minimum Needs Programum.
Enrolment for elementary education
is likely to be below the all-India
average even at the end of the Sixth
Plan in State like Andhra Pradesh,
Bihar, Madhya Pradesh, Orissa,
Jammu and Kashmir, Tamil Nadu,

Tripura, Uttar Pradesh, Andamans .

and Dadra. The programme to
provide safe drinking water to all
problem villages is lagging behind in
the hill States, in Orissa, Rajasthan,
UP and West Bengal,, Shortfall is
also indicated in the other compo-
nents of the Minimum Needs
Progrrmme such as rural electrifica-
tion, houses for the rural landless,
and environmental improvement of
urban slums."’

This, I am reading, from the speech of the
Prime Minister, Chairman of the Planning
Commission, delivered in New Delhi on
the 13th March, 1982. .

It is not what I tay, it is the Prime
Minister, who has said that. From all
standards, there has been a slippage from
the targets fixed. 1do not want to go into
other details, that will take much time.

Then, there is one important factor
which I want to mention and that is the
price stability, Unless the price stabillty
is guaranteed and ensured, there are likely

DECEMBER 14, 1983

Inv. by Non-resident Ind. 376

to be pitfalls in the planning, cost escala-
tion would be there, time over runs will be
there. I have got a number of examples,
to what extent, there has been cost escala-
tion and to what extent, there has been
time over runs. Therefore, more attention
has to be given to bring about the stability
in prices.

What has been the result of the total
planning process in our country during the
last thirty-five years ? There is no element
of criticism ; by that 1 do not conclude
that I am opposed to planning. Please
do not conclude that I am opposed
to plan process or planned economy.
As a matter of fact, I am one
of those, who advocate planning. But
what has been the result of this plan-
ning during the last thirty-five years ? The
total investment in all the Six Five-Year
Plans during the last thirty years is a
colossal figure; it is 1,75,434 crores. It is
not precise, because each plan investment
was on different price level. Anyway, the
figure is astronomical, the figure is colossal,
but what has been the result ? The net
output in terms of the socio-economic
advancement is not reassuring ; the per
capita income has grown at a snail’s pace.
At the 1970-71 price level, the per capita
income was 633, 1t was Rs, 636 in 1979-80
after 8 years ; that is the only enhance-
ment of 5 point, only of Rs. 5 after such
an envestment of the colossal sum as 1
have mentioned earlier. That underlines
the need of changing the process of imple-
mentation of the plan. I would urge the
Minister to see whether we can bring about
a change in the manner of implementation
of the plan itself ; merely "enhancement of
the investment sum is not going to bring
about the fruits which can be enjoyed by
the vested strata of our society.

There has been another significant
development during this year ; the capital
output ratio has been increasing over the
years in key industries. Lastly, I want to
give certain suggestions. In view of the
shortfalls in industrial growth rate, in
view of the wide shortfalls in several
infrastructural sectors, the growing un-
employment, widening disparities, between
the poor and rich, and between regions,
the growth rate of the Seventh Plan must
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necessarily be fixed at a higher level—not

less than 10 per cent. For that, it is

necessary to take the following steps : (1)

Policy changes to make public sector more

efficient and effective ; (2) new devices for

import substitution ; (3) checking of the

growing industrial sickness ; (4) improve-

ment of industrial relation; (5) maximisation
of thecapacity utilisation; (6) prevention

of the growth of the big business houses

and the penetration of the MNCs ; (7)

land reforms on massive scale in the inte-

rest of the poor farmers and agriculture

workers. These constitute a major approach,
if we want to have a plan at a higher level

in order to see that the objective of the

plan is achieved.

MR. CHAIRMAN : Mr. Jakkayan—
not present ; Prof. Soz—not present ; Shri
Chandrajit Yadav—not present. Before I
call upon the next speaker to speak, the
Home Minister wants to make a statement.
If the House agrees, I will ask him to make
a statement.

SEVERAL HON. MEMBERS : Yes.

MR. CHAIRMAN : Now, the Home
Minister can make a statement.

15.00 hrs.

STATEMENT RE : ESPIONAGE
ACTIVITIES OF CERTAIN PER-
SONS INCLUDING RETIRED
OFFICERS OF THE DEFENCE
SERVICES

THE MINISTER OF HOME AFFAIRS
(SHRI P.C, SETHI) : Information received
from Air Headquarters and investigations
made by the Intelligence Bureau and the
Delhi Police have resulted in the detection
of an espionage net work. The Delhi
Police have registered a case under Sections
3, 5 and 9 of the Official Secrets Act and
Section 120-B, Indian Penal Code and the
case is under investigation. Investigations
made so far have led to the arrest of Maj.
Gen. F.D. Larkins (Retd.), his brother Air
Vice Marshal, K.H. Larkins (Retd.) Lt.Col.
Jasbir Singh, a retired Army Officer and one
‘Shri Jaspal Singh Gill, who represents
a private firm. They are still under judi-
cial custody. Maj. Genl. F.D, Larkins
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(Retd.) has made a confessional statement
before the court.

2. Search of the premises of some of
the arrested persons led to the seizure of
classified defence documents. Interrogation
has revealed that have been engaged in
in passing on sensitive information to
a foreign agency for monetary cqnsi-
deration.

3. Since the matter is under investis
gation, I would request hon. Members to
refrain from seeking further details. I would
like to assure the House that all steps are
being taken for expenitious completion of
the investigation. The counter intelligence
agencies of the defence services and the
police are constantly vigilant against es-
pionage activities and are taking action
for improving security measures to prevent
leakage of classified informatiom. Steps
are also being taken for strengthening
departmental security.

MR. CHAIRMAN : Now the hon.
Minister of Planning will wind up the
debate.

DR. SUBRAMANIAM SWAMI
(Bombay North-East) : At some stage the
Home Minister could tell us the names of
the consulting company.

MR. CHAIRMAN : No. No questions
are allowed now.

15.03 hrs.

DISCUSSION ON MOTION RE :

SIXTH-FIVE YEAR PLAN, 1980-

85 -MID-TERM  APPRAISAL—
CONTD.

THE MINISTER OF PLANNING
(Shri S.B. CHAVAN) : I am greateful to
all the hon. Members on both sides of the
House—my special thanks to Mr. Chitta
Basu—for participating in the Debate. I
am aware of the fact that a large number of
hon. Members were interested in having a
discussion on the Mid-Term Appraisal. I
was myself very keen that this discussion
should be held in the House so, that the
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Members have an opportunity of expressing
their views, giving us feed back and if any
correctives need to be applied at this stage,
the Government will be able to take proper
steps in that direction.

I have very carefully heard the speeches
of all the hon, Members and at the outset
I must say, the impression seems to be that
the Planning Commission is in charge not
only of Planning, but also the implementa-
tion part of it. Most of the hon. Members
must be aware of the fact that the Plan-
ning Commission has to compile the infor-
mation both from the administrative
Minisrties and the respective State Govern-
ments. And so it is the sum total of the
information that we get from these different
sources that we compile, analyse and there-
after we have our own assessment as to
what is going to be the likely achievement
at the end of the Sixth-Five Year Plan,
So, I do mnot suppose that the hon.
Members they are thinking in terms of
asking the Planning Commission to take up
the entire responsibility not only of = plan-
ning but also of execution of different Plan
schemes which we have contemplated. They
merely would like Planning Commission to
have proper monitoring and supervising
the kind of implementation which is going
on in number of States. At the outset I
must say that some of hon. Members have
raised a point about the rate of growth of
S per cent and Members were pleased to
observe that compared to the long range
growth rate which happened to be about
3.5 per cent, according to some hon.
Members 5 per cent rate of growth in the
Sixth Five Year Plan that we are visuali-
sing ultimately, it is a long range growth
rate which we envisaged. In the Sixth
Plan how much we are going to achieve is
not that much relevant. 1 am going to
qualify the word ‘relevant’ here. It is true
that ona long range basis there wasa
growth rate of 3.5 per cent ; it was increa-
sed 'to 4 per cent from the inception of the
Fifth Year Plan. And thereafter we hoped
that we would be able to achieve the tar-
geted growth rate of 5.2 per cent for 1983-84
and 1984-85. The estimates that we have
made in the Mid-Term. Appraisal document
are substantiated by the realies in the
‘field. At least I have no doubt that we
are going to achieve this and there should
not be any element of doubt in the minds
of any hon.Members on this score.
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The other point made was about the
public sector investment that there is going
to be a shortfall in real terms and some
authorities have been quoted here. I am
constrained. to observe that some of the
economists who have written articles have be
come gospel truth. In 1983-84 itself we have
increased the public sector investment by
Rs. 1555 crores and there is one more year
of 1984-85. From our own calculations
that we have been making, our assessment
of the public sector investment at the end
of the Plan in real terms is that we are
going to fall short by about 15 to 20 per
cent which has been clearly mentioned in
the mid term appraisal document. So, I
think hon. Members should rest satisfied
that this is the objective assessment that
we have made. This is no reason why
this figure of 15 to 20 per cent—may be one
per cent this side or that side—might not
come about.

Two or three hon. Members referred
to capital output ratio and their contention
was that it is very high. 1 had tried to
find it out from some of our experts in the
field and I was given to understand that
at the commencement of the Sixth Five
Year Plan the capital output ratio was 4.7
per cent. Now it is 4 per cent. You can
draw your own conclusion from this. I do
not propose to take any credit for the same.
But at the same time, I am one with you
that efficiency has to be increased, cost
estimates which are galloping have to be
controlled, the projects started have to be
completed in time, the time over-run and
cost escalation to the extent possible
should be controlled. But you must
have yourself seen that a large number
of hon. Members who were tallking on the
mid-term appraisal of the Plan were putting
forth some new schemes that these should
be started. This is the situation in
Parliament. You can realise what will  be
the position in the State Assemblies. There
not only the Ministers but every hon.
Member of the Assembly is interested in
starting new projects. Before one project is
completed he would liké to see that a num-
ber of projects are started. At the Centre we
cannot resiste some times when the pressures
come from the hon. Members themselves.
At the State Government level, there is this
kind of tendency. You will be surprised to
know that there are some States in our



381 Eep. Activ. by Retd.

country where not only approved projects
are being started at the fag end of the
Plan but a large number of irrigation and
power projects which are not approved have
also been started. When we try to question
the State Government that how is it that
you have started these irrigation projects,
this was first confined to irrigation projects,
now it seems they have started some power
projects also and still we say that the
Planning Commission should try to cotrol
and curb these tendencies. My hon. friend
Mr. Satish Agarwal is not here; he went to
the extent of saying that those who violate
the directives given by the Planning
Commission, should be punished. I do not
know what exactly is his idea.

DR. SUBRAMANIAM SWAMY : He
wants you to resign.

SHRI S.B. CHAVAN : By asking them
to resign or you are asking me to resign ?
That means those who have violated, they
should be rewarded. I think there has to
be some kind, of a discipline both in the
State Governments as well as the Union
Territories and if we also urge, certanily
some kind of a discipline has got to be
enforced. How can you allow the State
Government to start large number of major
irrigation projects ? I can understand some
percolation tank or minor irrigation tank
being started by them. Certainly, the
Planning Commission or for that matter
the Government of India, will not take
any objection to it, But, at the same time,
if without seeking the approval, without
going into the techno-cconomic aspect of
the entire project, the State Governments
were to start such projects and thereafter
approach the Planning Commission saying
that “no, no, because of some political
compulsion we had to start it, now you
have to provide for the same,” it is
extremely difficult within their resources.
If they were to come and ask me, who am
I 7 If I were very rigid in this matter, then
there are some friends who stand up and
say : “Who are you, Sir ? Why are you
going to ask us as to why we have started
this ?** Some people have even gone to the
extent of objecting to our hon. Prime
Minister also going in to certain areas,
She is the Chairman of Planning Commission
and being the Deputy Chairman of the
Planning Commission, certainly we are
within our rights to go round the country
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and find out as to what is being done of
the plan projects. Even thatis not being
liked and you expect that Planning
Commisson should apply some kind of a
control and curb and see that the State
Governments are able to produce results,
My only request will be to the hon.
Members who are speaking here, leave
aside the country, within their own State
if they wereto impose this kind of a
discipline and if they are able to show me
that they have been able to curb this kind
of a tendency, I will be grateful to them.
But I do not think you are going to succeed.
I would not be surprised if you yourself
were to approach the State Government
and say that these are the new projects
that we would like to start and the State
Government willy-nilly have to concede to
some of your points and then on the Floor
of the House you come and tell us : “*no,
no in large number of projects there is cost
escalation, time over-runs and this and that,
We have to understand, we have also to
accept the responsibility that to some extent
we are responsible to some extent they are
also responsible but total economy as
such suffers. There is no doubt about it.
1 am in full agreement that if large number
of projects are started without proper
scrutiny, without proper financial provision,
then it is bound to delay matters and to
that extent there is a dead investment which
ultimately results into a kind of inflationary
pressure on the total economy. From
ideal point of view, certainly nobody can
object to this but these are practical
problems which certainly hon. Members
will have to go into in detail and if they
can possibly suggest me some way out by
which we can enforce it, I will be very
happy.

Doubts were expressd here about the
possibility of achieving the physical targets
and some, even very senior Members, have
gone to the length of saying this economist
has said this and that is why we feel that
we will not be able to achieve the physical
targets. One hon. Member-might be one
or two—went to the extent of saying that -
the physical targets have been scaled down.
I have this Mid-term Review document
with me. If you goto table I, we have
clearly given all the details about the Sixth
Plan projects and the mid-term appraisal,
I do not find from any of these figures that

.
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the physical targets have been scaled down.
What is being stated is what is going to
be the likely achievement. These are the
physical targets that we have laid down
and barring about half a dozen areas, half
dozen sectors, out of 51 subsectors for
which the physical taigets have been stated
here, I can difinitely say that at least our
assessment is that we are going to achieve
the physical targets and in certain areas we
are going to exceed the targets.

DR. SUBRAMANIAM SWAMI : In
all the 51.

SHRI S. B. CHAVAN : Yes, barring
half a dozen, I said. T mean barring half
a dozen areas, in the rest of the areas.
And if you have to go through this Table

No. 1, that makes it absolutely clear as to -

which are the arcas where the targets are
going to be achieved and which are the
areas where the shortfalls are anticipated
by us. In fact, it is our assessment and by
all means we are subject to the scrutiny of
of the House. When the House itselfl was
discussing the entire matter, everybody
had his say and that is why I said
this.

Some hon. Members went to the extent
of saying, ‘How is it that the foodgrains
production target had been reduced from
154 million tonnes to 446 million tonnes ?
I think that is the first item and if you sec
it, the Sixth Plan projection is 159 million
to 154 millon tonnes and mid-term cstimate
is 146 to 148 million tonnes. I do not
think that this is scaling down of the tar-
get. This is the likely achievement that
we are projecting and I do not think that
you can take objection. Our estimate of
1983-84 foodgrains production target—of
course it is too early for us, but at least
the target that we have set is 142 million
tonnes. And if we have to succeed, and
the chance is that we can definitely succeed
and go even beyond 142 million tonnes if we
are able to achicve 142 to 143 millon tonnes
of foodgrains production, in 1988-89 at least
I have no doubt that we will be able to
achieve 148 into 149 million tonnes easily.
There should be no difficulty about
it

AN HON. MEMBER : Depending on
monsoon. %
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SHRI S. B. CHAVAN : Of, course, I
have never claimed that we have overcome
mansoon. In this document there is no
reference to it. So, our estimate of food-
grains production is 149 - to 154 million
tonnes. Similar is the case with sugar-
cane, jute, mestha and oilseeds.

One hon. Member was saying, ‘In that
particular mandi’. He was saying, ‘In
my mandi I find that the groundnut is not
coming and that is why groundnut pro-
duction has not increased.” All kinds of
schemes have been stated here, but his in-
formation seems to have been confined to
one particular mandi and on that basis he
has the the projection of the entire country
1 do not know whether the hon. Member
is aware of the fact that a large number of
schemes in Gujarat, Maharashtra, Andhra
Pradesh and Tamil Nadu have been started
and we have very good groundnut crop.
Qilseeds production has considerably in-
creased. In Madhya ‘Pradesh soyabean
crop has increased considerably. So these
are the areas where we find that pulses and
oilseeds are on the increase and still I do
not know why some of the Members—con-
veniently he is absent in spite of the ruling
given by the Speaker yesterday that those
who raise the points have to be in the
House so, that if I am giving any incorrect
statement, they will be able to tell me as
to how far my information is correct or
their information is correct.

I do not want to read all this, but these
arc the 51 seetcors about which the projec-
tions of the likely achievments have been
given and I have to make a special mention
about the oil sector in which, at the com-
mencement of the Plan our total production
was 10 million tonnes and we are not only
going to reach the figure which we have
stated here, but we are going to exceed, we
are going to go up to 30 million
tonnes.

DR. SUBRAMANIAM SWAMI : But
you will not be able to refine it. Mr.
Minister, if you permit me to interrupt.

SHRI S.B. CHAVAN : Just a minute.
I am going to come to your point also,
So, 1 do not think that by any standards
you can consider this 200 percent increase
in the production of oil and saving of very
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valuable foreign exchange -the bulk
imports that we used to have, we have
stopped.

At least our assessment is that at the
end of the Sixth Plan and thercafter within
about three years—right now, in 1984-85,
we will be self-sufficient by about 72 to 73
per centi—and by the.end of the Seventh
Plan, we hope that we will be able to reach
90 to 92 per cent of self-sufficiency in
oil. This is one of the greatest factors
which, in fact, was mainly responsible for
all the price escalations, for all the things
and maladies that you find in the economic
situation today.

So, far as the physical targets are con-
cerned, I can assure you that in the Plan-
ning Commission’s view there is no justi-
fication to have any kind of apprehension
that these physical targets are not going to
be achieved. There might be one or two
areas. In the case of Railways, I think,
the hon. Members are aware of the fact
that freight earning traffic ultimately is a
derived demand. If the CWCs were to
send their foodgrains, if the coal-fields
were to transport coal, if the iron ore for
export purposes is being transported by the
railways, these are different areas from
which they get the demand. If the demand
itself goes down or because of some cons-
traints the iron ore is not in demand in
other countries, the movement of iron ore
considerably gets reduced. We have not
scaled down'even the target of railways.
But our projection is that instead of 309
million tonnes, they will be able to have
the traffic of 283 million tonnes to 285
million tonnes. You should be able to
appreciate this fact.

So, also is the position in the case of
coal. In case of coal also, the total pro-
jection that we have given is that instead
of 163 million tonnes, it is going to be
slightly less and that is because of the fact
that our additional capacity of power
which we propose to add during the course
of the Sixth Plan will be that instead
of achieving 19,667 MW, we will be able
to achieve 14,000 MW to 14,500 MW of
power.

The hon. lady Member went to extent
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of saying that even 14,500 MW of power
seems to be a rather difficult proposition,
depending upon the performance of the
first three years. I can well understand
her apprehension.  But I can tell you that
we had a thorough scrutiny of the entire
thing. W2 have not accepted the CEA’s esti-
mate of 4,700 MW and odd. We have given
a low figure of 14,000 MW to 14,500 MW
of power. A large number of projects are
in advance stage. I will not be surprised
even if this target of 14,500 MW is excee-
ded slightly.

So, these are the difficulties. At least
I do not find any difficulty in making a
statement on the floor of the House that
in regard to most of the physical targets,
there is a possibility of reaching them.

Another point was about increasing
the efficiency and making available power
which is badly required both for agriculture
and industry. Our projection is that ins-
tead of 191 billion units, we are going to
achieve about 171 billion units. The plant
load factor which had dipped very low,
which had gone almost to 40 per cent, is
now slightly recovering and our projection
is that we should be able to reach about
52 per cent. If we succeed in having 52
per cent of the plant load factor, I think,
the total requirement of power will be met.
It might be that in very intensive industries,
there might be a pinch, but in other areas
it should be possible for us to improve
the situation. .

We are sending round a team of ex-
perts; we are investing more money and we
are trying to help them and assist them
in inventory control, in getting some
of the spare-parts which they require for
showing a better performance in the power
sector.

There are some States in our country
which are showing a plant load factor of
as low as 30 per cent. Some of the hon.
Members themselves must be aware of
this. In some States I was surprised when
I saw that the pilferage was of the order
of 34 percent, and in spite of repeated
reminders and requesting at the highest
level, the Chief Ministers, I am sorry to
say that things have not yet improved. We

!
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have to request through the House also
some of the Chief Ministers who seem to
be not taking enough...

SHRI CHANDRAJIT YADAV
(Azamgarh) : Which are those States.

SHRI S.B. CHAVAN : I think it will
not be fair. .,

SHRI CHANDRAIJIT YADAV : Then
how will the House request them? You
want the House to request them. .,

SHRI S.B. CHAVAN : I am not asking
the House to request. Through the House
I am requesting those State Governments
that they should see that the pilferage of
this order does not take place; electricity is
in such a short supply that if they are
going to allow this, then, of course, things
are going to be rather difficult for those
States.

In the steel sector, a point was made
that the stocks are accumulating with
SAIL and we are allowing imports and
that this is as a result of the conditionality
that we have accepted under the IMF. 1
think, IMF has been discussed so many
times on the floor of the House. But
again and again the same point are being
repeated as if as a result of some of the sti-
pulations under IMF we had to do this. I
think, hon. Mémbers will appreciate the
fact that with the SAIL the stocks had
accumulated, but imports were allowed
only of such things which were not manu-
factured by any of our steel plants. There
was a wrong macthing or the kind of mix
which in fact is required was not being
produced. Now they have streamlined the
entire thing on the basis of the require-
ment and I should say that this result in less
of imports of steel, but still there are cer-
tain areas where imports are inevitable and
we cannot possibly stop that kind of
import.

Now I go to the next point and that is
about resource mobilisation done by both
the States and the Centre. I have no
hesitation in saying that if you go through
the figures which are given in this Mid-
Term Appraisal document—which clearly
shows the effects done by both the State
]
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Governments as well as the Central Govern=
ment in resource mobilisation for the first
four years—if the efforts made by both are
taken into account, you will find that we
have even exceeded the figure which in fact
was laid down for them for five years. But
in spite of this, you will be surprised to
to know that there are some State Govern-
ments which are in fact in a real financial
difficulty and that is besause of the
fact that the surplus of our revenue
account which we had assumed after
discussion with their officers does not
come true and some of the public sector
undertakings also are contributing consider-
ably, not only current losses but also com-
mercial losses. The losses are of such a
huge order that unless they stop all that,
I think, it is going to be exiremely
difficult for the State Governments to
manage their own affairs, We have been
repeatedly requesting them, the State Chief
Ministers, in the National Development
Council. They had agreed to appoint a
Group to go into the details as to how
they can possibly arrest the losses which
the public sector undertakings have been
suffering, but I do not find that there has
been that kind of a very positive response
and things are deteriorating day by day. I
am sure that unless they take a very posi-
tive step in this direction, they will find
themselves in a very difficult financial situ-
ation ; I have no doubt about it.

If you are to go through the contribu-
tions which were expected from the public
sector undertakings, I would just give you
the figures and then leave them at that.
There are two aspects to this question.
One is about the internal resources which
they have to raise and another is the addi-
tional resources mobilisation effort which,
in fact, is necessary.

I shall give you the combined figure
rather than to give you all three tables.
The combined figures show at the Central
Government level that the total that we
had anticipated in the Sixth Plan was
Rs. 3,900 crores at the Central level and
the achievement for the four years come
to Rs, 5480 crores. We have exceeded so
far as the Centre is concerned. I am
sorry 1 have given a slightly incorrect
figure. The correct figure is this.
The total in the Central sector comes to
Rs. 13,811 erores. OQur mid-term appraisal
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for the first four years shows the figure of
Rs. 13,188 crores. There is a slight short-
fall and stfll there is one more year to go.
At least we feel that we should be able to
achieve the targetted figure.

In the case of State Governments, ip
the Sixth Plan, the original figure was
Rs. 4,362 crores and the achievment is
Rs. 469 crores. It is a very miserable
figure If the results are taken into account—
they have of course mobilised the resources
all right—the losses suffered come to a huge
figure. So, these get neutralised. The
contribution comes to Rs. 467 crores.
Taksing the total of the Centre and
States togcther Rs. 18,173 crores was the
figure. which we had targetted and, in four
years, we have been able to reach Rs.
13, 657 crores. I am in full agreement
with so many hon. Members who said
‘that there are certain public sector under-
takings about which they say on the one
hand they should enjoy the commanding
height in our total economy. At least we
have no doubt that we have struck to it.
That position have been given to the
public sector. But, at the same time, if
the returns are not going to be there, then.
it becomes a very difflcult proposition,
Hereafter, to continue this kind of a pre-
position is a difficult preposition. At the
same, time, so far as the efforts is con-
cerned, we are in full agreement that they
will have to enjoy the commanding height ;
efficiency has to be improved ; especially
the capacity is to be fully utilised. But,
because of the power shortage, because of
not giving a proper kind of coal and other
factors, some of the public sector undertak-
ings have not been able to show a greater
return. In the case of engineeing industry,
at least, from the information we have,

out of 13 less making units, now, the figure

has come down to five. Slowly they are
going to recover. About the N.T.C. Mills,
I think most of the hon. Members were here
when the Commerce Minister made a state-
ment about the textile mills—the sick units
which have been taken over were more as a
kind of employment oriented projects which
had to be taken over. Naturally the
efficiency had gone down considerably.
But, we cannot possibly take a stand that
unless the returns are there, we cannot
take up the projects. In spite of these
difficulties, as a kind of social effort, we

have to take up the responsibility and
renovation will have to be done ; moderni-
sation programmes will have to be under-
taken and a huge amount of investment
will have to be done. Thereafter, these
textile mills which have been taken over
will be able to show better results.

This brings me to the next point. That
is about the Centre-States financial rela-
tions. One of the hon. Members referred
to the opposition’s Bangalore and Srinagar
Conclaves. Amongst themselves this was
one of the points which was in fact very
hotly discussed and, there was a general
belief and a large number of hon.
Members have some kind of a feeling. It
seems to be that all resources are centred
on the Central Government and the State
Governments are not getting a fair deal.
That is the kind of criticism which some
of the hon. Members are voicing especially
after the kind of conclave which was held
in Srinagar. They are bringing up this
kind of a new thinking. So far as the
taxation powers of the Centre and States
are concerned if you refer to the Seventh
Schedule of the Constitution you will find
that the taxation powers which are with the
Central Government are corporation tax,
income-tax, wealth-tax, customs duties,
Union Exice duties, etc. The main items
of states’ revenue are sales tax, States
excise duty, stamps, registration, taxation
of vehicles, taxation of goods and passen-
gers, taxation and duty on electricity,
entertainmentstax, tax on purchase of sugar-
cane etc. There are some items under which
these taxes are shareable.  What share
each State Government will get, will
depend upon the dispensation given by
the Finance Commission. The Finance
Commission goes into the details and then
gives its reccommendation to the Central
Government as to how the tax revenue
needs ‘o be share between the Centre and
States. We don’t still have the record of
the Eighth Finance Commission. But, on
the basis of the Seventh Finance Commis-
sion, income-tax share passed on to
States is almost to the extent of 859, Union
excise duties, 40%,. Estate duty is 1009%,.
So, this is the basis on which these are
being passed on. I have done a rough
calculation over the last 30 years as to
what is the position obtaining in this
respect, and this is what has emerged.
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Right from 1950-51 to 1980-81, you can see
how these taxation powers have been used
both by the Centre and States, how far
the buoyancy has been there, what is the
total resource avallable with the Central
and State Governments and whether
any correclive neede to  be applied.
Sarkaria Commission has been appointed
and they are going into all these things.
But, at the same time, 1 think it is
necessary to dispel of the doubts and appre-
hensions which hon, Members have been
expressing. I think it will be advisable if 1
give some of these figures which are very
revealing. In 1950-51 the Centre had tax
revenue of Re. 405 crores. In 1980-8lit
came to Rs. 13.32 crores. 31 times
increase is there. In the case of
States taxes, in 1950-51 the total tax revenue
was Rs. 221 crores. It went up to
Rs. 5560 crores. It was 29 times. In the
case of Centre it is 31 times ; in the case
of States it is 29 times. This is the posi-
tion.

Now after these taxes are being trans-
ferred to States, what is the position ? In
1950-51 it was Rs. 357 crores. In 1980-81
th's comes to Rs. 9351 crores. With States,
it was Rs. 269 crores in 1950-51 which
goes up to Rs. 10,351 crores. It is 38
times. In the case of Central Government
it is 9351 crores and in the case of States
it is 10,351 crores.

About annual growth rate I will give
the figure also. Central taxes before
transfer were like these : In 1970-71 it was
10.3%, In 1980-81, it went up to 12.6%,
After these taxes have been transferred
both in the shape of grants and devolution,
the figure comes to 9.4 per cent by 1970-71.
It was 12.19, in 1980-81. State taxes
before transfer, in 1970-71, the percentage
was 9.6, and in 1980-81, it went upto 11.5.
State taxes after the transfer, in 1970-71,
it was 10.3, and in 1980-81, it went up to
12,5%. If you compare them in terms of
percentage also, the total tax revenue which
becomes available to the State Governments
and the Central Government, the position
is quite revealing. T am prepared to stand
any kind of scrutiny, and I will give you the
source of this information also. If there
are any doubts, certainly I would be happy
to correct the figures, if I am found wrong.
But I can say, without any fear of contra-
diction, that the figures which I am giving
poth in terms of total tax revenue and also
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in the case of annual growth rate, the
picture is, if not that bright, at least it
is not that bleak also. I can make a
definite statement. Some of the Members
and people are creating an atmosphere, as
if the Centre is concentrating all the reve-
nues and powers, and not leaving the
‘States with enough funds etc., but if you
go through these facts and figures, which
are published figures, that would not
be found correct.

SHRI SOMNATH CHATTERIJEE :
What is the source of this information ?

SHRI S.B. CHAVAN : 1 will tell you
the source. Tt is available from a pub-
lished document ; whether I give you all

the figures here, or not, these would be
available to you.

DR. SUBRAMANIAM SWAMY :
When you where in Maharashtra Govern-
mentr, you used to complain...

(Interruptions)

SHRI S.B. CHAVAN : I will give one
more figure and 1 have done.

Statutory grants and transfer—In 1950-
51 and 1980-81, the grants were 16 crores,
and 338 crores respectively. Then transfer
and grants were 64 crores and 4129 crores.

.The total yield from Cenrral taxes in 1950-

51 was 405 crores, and in 1980-81 it was
13132 croresr. Then, transfer of tax revenue
to the States in 1950-51 was 48 crores, and
in 1980-81, it was 3791 crores. Percentage
of (2) to (1) was 129%, in 1950-51 and 299,
in 1980-81.

I think, these flgures when properly
scrutinised by the hon, Members would
dispel any kind of apprehénsion or doubts
that they might be entertaining,...

Interruptions)

I need not go into other aspects of the
question,, ,(Interruptions,)

These are the figures available with me,
which I have given for your information, |
have also stated that I will give you the
sources and you can go through' these
gures yourself, and thereafter if you are
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convinced, then there would be no scope
for saying that we have not given a fair
play to the State Governments. If the
source is correct and if the figures are
authenticated, then you can draw your own
conclusion. I have nothing more to add.
There is one more point which, in fact,
has been stated as a kind of Gospel truth
and that was Raj Krishna’s statement in
ECONOMIC AND POLITICAL WEEKLY.
Shri Satish Agarwal went to the extent of
challenging me. I am a very humble per-
son. I can merely clarify the position.

SHRI SATISH AGARWAL : So I

am ?

SHRI S.B. CHAVYAN : Poverty allevia-
tion programme and Raj Krishna's article
I have myself gone through and I was
myself surprised that the author of these
concepts himself has turned round and said
—he himself is the author together with
others—that the presumption on which you
are drawing all these conclusions is itself
wrong. There are three aspects which he
has mentioned ; and I think it will be
better if I read the entire thing so that
there should be no scope for any kind of
misinterpretation. It reads as follows :

“Prof. Raj Krishna has contributed
a paper on Growth, Investment and
Poverty in the Mid-term Appraisal
of the Sixth Plan, in Economic and
Political Weekly of November 19,
1983. This paper covers mainly
three areas : (1) the growth rate
achieved, (2) the shortfall in real
investment and (3) the reduction in
the poverty ratio.

Regarding the growth rate
achieved between 1979-80 and 1981-82
of 6'5 per as presented in the Mid-
term Appraisal, his contention is
this.”

Of course, I have dealt with it. I don't
think T should read all that. In the
beginning I had said something about long
term credit trend he had said and the long
term growth rate. It depends upon our

achievements that we propose to make in,

the 6th Plan. We will have to wait for
some more years to have long term growth
rate projections. Then it further reads as
follows :
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“Regarding poverty alleviation,
Prof. Raj Krishna has brought out
two major points : He challenges
the claim given in the Sixth Plan
that a significant number of people
has been brought above the poverty »
line because of a fast growth in the
cconomy. ‘Secondly, he also chal-
lenge the assertion in the Mid-term
Appraisal that a large number of
people has been brought above the
poverty line because of many of the
poverty alleviation programmes inclu-
ding IRDP and NREP. The first chal-
lenges, he has supported, by analysing
the relationships between the rural
and the urban poverty ratios (poverty
ratio being defined as percentage of
people below the poverty line) and
the per capita GDP growth of the
economy. These relationships have
heen estimate from 12 observations
spreading over 1960-61 to 1973.74
and based primarily on NSSO house-
hold consumption expenditure
surveys. In these relationships he
demonstrated that there is no corre-
lation or association between growth
of per capita income and changes in
the poverty ratios. We find this ana-
lysis questionable since the poverty
ratios, as they are defined and esti-
mated, depend on per capita con-
sumption and the rural poverty
depends on rural per capita con-
sumption and the urban poverty on
urban per capita consumption.”

“Therefore, to relate them with
the overall GDP per capita will be
wrong specification Ahluwalia
has...”

I will give you this authority, ‘Rural

Poverty, Agricultural Production and
Prices : A Re-examination by M.S.
Ahluwalia.

“*Ahluwalia has clearly demonstrated
that there is an inverse relation
between the rate of growth of rural
income and the poverty ratio.*”

DR. SUBRAMANIAM SWAMY :
Ahluwalia is a World Bank Wala.
CHAVAN :

SHRI S.B. “Similarly,

i
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Dr. Dharm Narain in another paper,
established the same inverse relationship
between growth and poverty ratios. An
exercise conducted in the Planning Com-
mission also using an appropriate speciffca-
tion, relating to poverty ratios with per
capita consumption in the rural and urban
sectors derived a similar inverse relation
between the poverty ratio and per capita
consumption. Therefore, Prof. Raj Krishna's
contention that a faster growth of the
economy cannot reduce poverty ratio or
the number of people below the poverty
line, is not corrects.””

And this has been established long back
by an NSS survey also.

DR. SUBRAMANIAM SWAMY : That
paper should be circulated, that Planning
Commission paper.

SHRI S.B. CHAVAN : When 1 am
reading the entire paper it forms part of
the proceedings of the House.

DR. SUBRAMANIAM SWAMY : I do
not mean this. paper. I want that paper
of the Planning Commission to which you
are referring, to be circulated. The exer-
cise of Planning Commission, I mean. I
want that to be circulated.

SHRI S.B. CHAVAN : That is my
_internal document. I cannot possibly give
it.

SHRI S.B. CHAVAN : Continuing the
paper,— '

““There are several years in the past
when with a faster growth rate in
GDP and per capita consumption,
poverty ratios have been seen to go
down and in few cases the number of
people below the poverty line has
declined, = It is true that when the
growth rate of consumption is very
low, its effect in reducing poverty
ratio has not been perceptible.

Thus in our calculation in the
light of this analysis, a high rate of
growth of 65 per cent of GDP
realised between 1979-80 and 1981-82
has realised nearly 25 million people
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above the poverty line compared to
estimate of the year 1979-80. In
assesing poverty estimates for 1981-82
we have not revised the Sixth-
Plan assumption regarding popul-
ation projection,,.

Regarding his contention that
from IRDP and NREP a maximum
number of 7.72 million people have
been raised above the poverty line,
Prof. Raj Krishna has, in fact, made
a mistake by identifying the beneficia-
ries of these programmes as indivi-
duals rather than  households.
According to his own calculation if
nearly 7.72 million beneficiaries have
been covered under IRDP and NREP
together, this itself will mean nearly
40 million people when converted
into number of persons benefited.'”

So I think these are well known things, I
do not think that there is any scope for
any kind of misinterpretation or distortion
So on both the scores, on both
the points Prof, Raj Krishna and Mr.
Tendulkar; these are the two economists
who have stated this. I think we had
enough exercise on this, we have enough
authority on which we can possible say
that 57 million persons whom we consider
having crossed the poverty line, there is
sufficient of evidence—may be slight varia-
tions are going to be there, I do not deny—
but at the same time the methodology which
we have adopted because the NSSO survey
was conducted in 1977 and thercafter these
are all the conclusions done on certain
assumptions and this was the theory which
they have themselves propounded in the
Draft Plan which was prepared in 1979 for
the period 1989 to 1984, when the Plan
was framed. The very thing, the very
concept was incorporated.

DR. SUBRAMANIAM
Earlier itself it was prepared.

SWAMY :

SHRI S.B. CHAVAN : I do not dilate
on this point. But the entire opposition
was quoting almost verbatim what Prof.

. Raj Krishna has said, as if this is the

conclusion that Prof. Raj Krishna was the
only authority, in this and whatever he
says if the Gospel truth, that 57 million
people crossed the poverty line. This
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seems to be the conclusion of Prof. Raj
Krishna. 1 have merely given you the
methodology which has been employed in
arriving at these figures. And I am sure
most of the economists will be able to see
this, and come to the same conclusion.

15.55 hrs

(SHRI N.K. SHEJWALKAR in the
chair) i

I am sure, most of the ecconomists
will be able to see it objectively and
come to the same conclusion. Ultimately
there is one more year yet to go and we feel
quite confident that the projections that we
had given in the Sixth Plan we will be
reaching very near them (Interruptions)

About land reforms a number of things
were stated here. 1 have the latest
information with me which clearly shows
that the number of tenants declared owners
is 77 lakhs and the area is 138.32 lakh
acres. The Ministry of Rural Development
is the source from which the information
has been collected.

st v aa wf (faafa) o s @7
Fg1 a1 f A3 5 FW FT AN ATH
fazzw § ag waa & | a8 AiwE AT IR
wE)

ot g@o dte g™ : N7 dfzy, w3
aF ¥0 @ ammAa g f dMew A
FTAT

The area distributed upto October, 1983
comes to 204 lakh acres. The area
distributed from April to October this
year is 84,000 acres. This is the information
I have about land reforms. Hon. Members
will be able to appreciate the fact that a
large area is locked up in both the High
Courts and the Supreme Court. We have
requested all the Chief Ministers to kindly
see that stay orders granted by these
Courts are vacated and immediately land
taken possession of and handed over to the
new allottees. A sum of about Rs. 1000 has
been given for improvement of the land
which is going for the first time to the
SC & ST. This sum of Rs. 1000 is proposed
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to be raised to more than Rs. 2500 or
80.

st UM W@ UE ;. 9E T
tefafaes ma seia qizar ) 7@ 8, Faw
H2 A1HT a1 @ F A AW g faasr @
¥ orefir ? qar Ag O Agrg 7 WA A
At ar @®r guiA # IH AT ST
9% W\

SHRI S.B. CHAVAN : We have also takcn
necessary sieps to see that some of these
land reform measures are brought in the
Ninth Schedule of the Constitution so that
they may not be challenged in the court of
law.

Disparity in assistance between hill
areas and desert areas was one of the
points mentioned by Shri Virdhi Chander
Jain. I do not think it is possible in the
midst of the Sixth Plan to review the
entire thing. But I am aware of the fact.
Repeatedly he has been raising that only
Rs. 50 crores have been provided for the
development of desert areas whereas
Rs 500 crores have been provided for the
development of hill arcas. He has also
quotted the population, area and all that.
I think, the hon. Member will be able to
appreciate my difficulty that at the fag end
of the Sixth Plan if I have to change the
norms it can create all kinds of distortions
in the situation, When the Seventh Five Year
Plan is prepared, this aspect of the matter
which the hon. Member has raised, will be
kept in view and I will try to see how best
we will be able to help him out.

About drinking water supply, the hon.
Member will appreciate the fact that there
were 1.85 lakh problem villages and now
the number has gone upto 2.30 lakhs.
we feel quite confident that we will be
able to achieve the target of two lakh
villages. But these are difficult areas which
have been left out and where the only
source of water supply scems to be some
kind of pipe system, which is rather costly.
But priority needs to be given for drinking
water supply. We have no doubt
about it.

We will rather curtail expenditure in
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other sectors and will provide this facility
to the people to the extent possible.

16.00 hrs.

Another point which an hon. Member has
raised was a fresh inform to me. 1 never
knew this and the point was that ina
desert area one village is spread in about
400 sq. Kilometres. That was a news to
me. In fact, I never knew this and I can
assure you that we will take up with the
administrative Ministry concerned and try
to help out. Where the spread of a village
is of such a magnitude—400 kilometres or
300 kilometres—given only one point of
water supply is going to create difficulties
for those people. At least I am convinced
about it and that is why wherever such
situation arises'"*(Interruptions).

sit vm mrw gt ;. awnefa wday,
A grEve AT ATET 1 HAT S ¥ UF
aig &1 A f@ar ¢ fF aga fawga @=9
dar gar 1 w5 S F) nawd adi R,
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#How gu ) dage fad § &roF wiw
g meywre ot fF 15 iz g §
Az 6 fEanzT sied #§ det g€ &)

SHRI S. B. CHAVAN : There is no
point of Order, I do not think so. Iam
not yeilding...(Interruptions)

MR. CHAIRMAN : Please leave it to
me. This is not a point of Order.

SHRI S.B. CHAVAN : Wherever such a
situation is there, we will try to see how
far it is possible for the Planning Commis-
sion to help out in areas which are rather
very difficult areas and it is not that no
relaxation can be made. Where the spread
is so much, in fact, more than one
point will have to be provided but the State
Government should take up this issue with
the Administrative Ministry and I can as-
sure you the Plan~ing Commission will
be very sympatheric so far this is con-
cerned.
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About Pilani Lignite-based power pro-
ject, an hon. Member had raised this point.
I think I have still to get some information.
The estimates will have to be recast
and the State Government will have to
show the resources from where they are
going to fund this project. Unless all this
information becomes available to the plan-
ning Commission, it will be difficult for me
to give any positive reaction. Some hon.
Members talked about giving priority for
primary education and at least primary
education is a Constitutional responsibility
that we have accepted. In spite of the
fact that nine educationally backward
States have been given additional grants,
for increasing the enrolment, reducing the
drop-out rate, I am sorry to say that there
is not that kind of glamour for opening
primary schools. People would like to go
in for new colleges and new universities but
the primary education which is the base of
the entire thing has been neglected so far,
At least the Planning Commission holds
the view that highest priority needs to be
given for primary education in all the
Siates which are lagging behind. Mr.
Chitta Basu referred to the Prime
Minister’s speech in which she has clearly
stated that the nine educationally backward
States have been given special grants for
increasing the enrolment but in spite of
grants, at least I have no doubt that they
have done very precious little in that. Some
State Governments are prepared to take up
college education entirely at the cost of
State exchequre but at the same time pri-
mary education is not getting that kind of
encouragement which is a point
which I have taken wup with the
respective State Governments and empha-
sised this aspect. I have no doubt there-
after if new orientation to education is to
be given, it will have to be in the field of
vocational education. We are in full agree-
ment with the idea of new technologies,
new techniques, mew vocational centres,
the kind of semi-urban development centres
which yesterday one hon. Member spoke
about but at the same time these are the
areas where the State Governments will
have to go into great details and prepare
schemes and see that they are able to go
high. In some of the cities where the
population has gone to such an extent that
they are now at a bursting point, they do
not have the necessary infrastructure but
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at the same time every day people in thou-
sands are coming there. I do not think
we can afford this kisnd of thing. We will
have to go in for some kind of semi-urban
centres which are developed very near the
rural areas so that the benefits of develop-
ment become available to their areas as
well.

I have no doubt that in matters of
irrigation potential we have been able to
do something but at the same time there
is a lag between potential and utili-
sation.

Yesterday one hon. lady Member said
that if properly calculated on the basis of
54 to 5 tonnes per hectare, if the total
irrigation potential multiplied by 4 to 5
tonnes is done, then it should give youa
very huge figure. 1 think the best thing
will be—I think you will not take me
amiss if I were to quote the figure obtain-
ing in your State as to what is the yield
per hectare on an average. I am i_n agree-
ment that there is a possibility of doing
it, not that we rule out the possibility.
Wherever the people have applied their
mind, they have gone in for intensive irri-
gation, three crops have been raised, pcople
have in fact reaped the benefits—Punjab,
Haryana and Western U.P. and some other

States. B

PROF. N.G. RANGA : Andhra also.

SHRI S.B. CHAVAN : Yes, Andhra.
Sir, I think you will have to take care of
rice. In fact the'whole Green Revolution
has come about because of the increase in
the yield of wheat, but a similar kind of
thing has not happened in the case of rice,
and much more needs to be done in the
case of coarse grsains.

Dry land farming and the varieties
which we are trying to introduce and the
new technology which has been developed
and a large number of watersheds that we
have taken up for intensive cultivation in
dry land areas—these are the only areas
which in fact can contribute for geater
agricultural production and it should not
be difficult to easily achieve the targetted
figure not only in the Sixth Plan—these
are very low figures, at least I have no
doubt about it—there is a tremendous scope
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for increasing it, but ultimately the whole
thing has to be done not by the Central
Government and the Agriculture Ministry
at the Centre, but it is the Agriculture
Ministries in the States. and Union Territo-
ries who will have to have a very vigorous
drive to see that they are able to show
greater yield per hecture of agricultural
production and if they were to do it, at
least we have no doubt that we will be
able to reach a very reasonable figure of
foodgrains production. One hon. Member
went to the extent of,,,

PROF. N.G. RANGA : You have to
increase the supply of credit. These banks
are so slow about it. L]

SHRI S.B. CHAVAN : In fact, we are
prepared to discuss this. A Working Group
has been sct up to go into the details and
find out what exactly are the difficulties with
the cultivators. 1 am aware of the fact
that the credit lines has been choked up
with some of the States Governments. A
large number of defaulters are there, they
are not clearing their dues, due to which
the entire credit line is getting choked and
with the credit system they are prepared to
help you out, but the number of defaulters
and the quantum of default is so huge that
something rather unconven‘ional will have
to be done. Otherwise there is no way
out.

Sir, this was the entire thing that I
should now go to any other point ex-
cepting...

DR. SUBRAMANIAM SWAMY :
What about employment ?

SHRI S.B. CHAVAN : About employ-
ment, in the Sixth Plan document, the
figure which was given was 30 million
standard person years that we wanted to
create, and I am very happy to report to
this House that in 1980-81, 1981-82 and
1982-83, on a very rough calculation it is
ranging between 325 million mandays and
425 million mandays. So, it was 300 to
400 mandays employment that we wanted,
to generated and we have succeeded in the
first three years. T can assure you that the
projection that we have given about the
number of jobs which, in fact, we wanted
to give was—on a very rough basis I am
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saying from my  memory—of the order of
about 34 million people or so and the rate
of employment generation is about 4.27 or
4.3 per cent while the rate of addition to
the labour force is very much down below.
So, there is a margin there. There is back-
log of 12 million from the Fifth-Five Year
Plan. So, 34 million plus 12 million, it is
46 million people to whom we have to
cater to.

With this and also a number of other
poverty elimination  programmes, like,
IRDP, NREP, the scheduled Caste
Component Plan, the Triblal Develoment
Plan, the arca specific plan that we have
started, programme for the desert
development area and all other hilly and
backward areas, I think, it should not be
difficult for us to achieve thetargets that we
have projected.

These programmes have also been
intensifided by two more programmes which
the Prime Minister had announced on 15th
August. One is about giving a guarantee
to one member from each family for em-
ployment. That is the greatest achivement
1 must say, for the first time for the country
as a whole. We have now accepted their
responsibility. The other programme is far
educated unemployed. We have also taken up
a new scheme for providing employpment to
rural youth. To the extent of Rs. 25,000,
without any security, the bank are supposed
to give loans to these people at a reasable
of interest and without insisting on
guarantee. This is also antother big step
which we have taken. With the previous
programmes and with these two new pro-
grammes, at least, I have no doubt that
employment generation of a very huge
order is going to be created.

At the same time unless you control the
the growth of population, we may not be
able to achieve the desired results. About
the family planning programme also, I am
happy to report to the House that the rate
of growth of population which was 2.3
per cent has come down to below 2 per
cent. In fact, greater incentives need be
given for the implementation of this pro-
gramme,

All voluntary efforts will have to be made
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on a very huge scale. Unless we control
the growth of population, all the big pro-
grammes and the huge amount of money that
we are investing on all those programmes
will be nullified. So, every attempt is being
made to see that incentives are provided for
this kind of a programme.

DR. SUBRAMANIAM SWAMI : Is
the Opposition responsible for growing
population ?

AN HON. MEMBER : You came to
power only on that slogan.

SHRI S. B. CHAVAN : There are a
large number of points which the hon.
Members had raised, specially about the
crop insurance and how benefits are being
given under these new programmes to small
and marginal farmers also. A doubt was
expressed yesterday that the crop insurance
scheme was confined only to some middle
class or rich farmers. Actually, the whole
scheme depends upon the capacity to pay.
But now it has been modified with a view
to see that the amount of indemnity that
is to be provided should be shared between
the State Government and the Central
Government, We are awaiting the com-
ments from the respective State Govern-
ments. Unless the State Governments
come to an agreement and take the res-
ponsibility of providing their share to help
the poor farmers, it may not work to the
desired extent. We are prepared to  give
all the assistance to the poor farmer, in
order to see that his crop is ensured, who
for the first time is coming into the mains-
tream of developmental process. An
amount of Rs. 125 crores is given under
the IRDP and } 125 crores are to be pro-
vided by the State Governments. So, Rs.
250 crores are being made available for
small and marginal farmers, If this crop
‘insurance scheme is taken up seriously, I
have no doubt that we will be able give him
the kind of security and protection which is
very badly needed for him. When
natural calamities are there ; when floods
and cyclones affect him, there is nothing
that a poor farmer can do. This is a thing
in which every one of us should cooperate
and request the State Governments also to
accept the responsibility and give the con-
sent for for their.
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Then, there was a point which my hon.
freind, Mr. Chitta Basu, raised and that
is about giving the statutory status to the
Planning Commission. You are aware of
the fact that this question was gone into
very closely by the Hanumanthaiya Com-
mission. When the Administrative Re-
forms Commission was appointed long ago,
it was taken up and it was dispassionately
examined by the Administrative Reforms
Commission. They recommended the kind
of flexibility that you have in the working
of the Planning Commission, the kind of
coordination which is very badly required
between the Planning Commission and the
administrative Ministries and the State
Governments. Unless this kind of flexibility
is there, it will become impossible for the
Planning Commission to discharge its res-
ponsibilities in the way in which it has been

"expected of them to discharge. If we try to

introduce into the entire system any rigid
statutory limitation of powers and functions
then the Planning Commission will be sit-
ting in an ivory tower. What is being
done in regard to the rest of the things
in the field will be completely lost sight
of. There will not be that coordination
and so it is very necessary, in order to
maintain close coordination,.,

(Interruptions)

There has to be close cooidination,
not only between the Ministry of Finance
and the Planning Commission but between
all the Administrative Ministries also for
resolving the day-to-day difficulties they are
facing. Unless this kind of coordination
is there, I do not think that the Planning
Commission will be able to play the role in
an effective manner. I *have no doubt that
no statutory status need be given to the
Planning Commission. The present condi-

tion needs to be continued. That will be
better and will be in the interests of
of the development programme and

it will bring about the kind of results

that we had expected.

As regards the creation of some kind of
monitoring agencies which almost every
Hon. Member who participated in the
discussion mentioned, I am to say that I am
still discussing this matter with some of my
officers, .,
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PROF. N.G. RANGA : What about
the Standing Committee to be associated
with the Planning Commission ?

SHRI S. B. CHAVAN : In our Plan
Evaluation Organisation, we have Regional
Officers with the representatives of the
State Governments and the Administrative
Ministries. A random kind of monitoring is
being undertaken, a kind of physical check.
You cannot possibly go to every village and
have physical checks. At the same time,
if some kind of a random supervision or
physical check is undertaken by the three
agencies together—so that the State
Governments should not have a feeling
that some outside agency is trying to inter-
fere in their working—we can flly involve
our Project Evaluation Organisation in this
work.

The point is raised about having some
kind,of a Standing Committee. This was
one of the issues which was also considered
at some length and Government had taken
a decision that, instead of a Standing Com-
mittee, we should go in for a Consultative
Committee and we have the Consultative
Committee where the Members from both
sides are represented. I would like to say
to Shri Satish Agarwal “You are most
welcome to our Consultative Committee.
Give all your valuble suggestions in the
Consultative Committee. You can also
opt for being a Member of the Consulta-
tive Committee. Your valuable suggestions
will be definitely taken care of and comsi-
dered properly. I give this assurance to
you.

I do not think that any change is requi-
red in the Consultative Committee that we
have. They can definitely do a better
job.

that the rest of the points
which the Hon. Members had raised are
covered. In fact, I had prepared my-
self on all the issues.

I think

(Interruptions)

DR. SUBRAMANIUM SWAMI : What
about the balance of payments position ?

'SHRI S.B. CHAVAN : As regards the
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balance of payment, you have referred to
some statement made by the Minister of
Finance in Calcutta or somewhere else.
I will, of course, see this. The debt ser-
vicing problem is going to be a difficult
ptoposition. We have done this exercise.
In fact, the total debt servicing that we
have to take compared with GDP is not even
10%,. 1 do not think there is anything to
to be frightened or to be worried about it.
But, at the same time, I must also say
that we cannot take a very lenient view
also. We should try to see that imports
ore curtailed. Import substitution, to the
greatest extent possible, should be under-
taken. We have to import only whatever
is inescapable. We are interested in expor-

ting a la ber of things. If exports
were to incfease, we have to be competitive
to enter international market. Unless our

technology is updated and we are able to
offer it on reasonable terms, it is going to
be extremely difficult to stand the competi-
tion especially in the present international
situation. So, I do not think that there is
anything to be worried about the debt servi-
cing and the total debt obligation that we
owe to foreign countries. But, at the same
time, we have to be rather cautious to
keep ourselves within the limits so that we
do not exceed the reasonable limits. We
feel quite confident that we will be able to
lay a very strong foundation for the seventh
Plan.

Most of the point which were made here
do not, in fact, concern the appraisal of
the Sixth-Five Year Plan ; they are in the
nature of suggestions for the Seventh Five
Year Plan. I am again expressing my
gratitude to all the hon. Members who have
given their valuable suggestions.

(Interruptions)

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Sir, only one sentence. We
congratulate the hon. Minister on his ex-
cellent performance.

MR. CHAIRMAN : We cannot have
another debate. But some hon. Members
want to seek some clarifications. I will
make a request that the clarification must
not be in the nature of making another
speech.  Secking clarification means only
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trying to know something specific from the
hon. Minister. The hon. Members may
make out, whatever they want to say, in
one or two sentences in the form of
questions and not make speeches. 1 will
call everybody.

SHRI CHANDRAIJIT YADAV : 1
would like to know this from the hon.
Minister. His own Plan appraisal shows
certain deficiencies so far as the rural sector
is concerned. For example, there are
shortfalls in very strategic areas : rural elec-
trification 20 percent ; rural roads 20 per
cent ; rural water supply 30 per cent; rural
health schemz 10 per cent slum improvement
45 per cent. I am asking whether the
Government and the Planning Commission
will pay special attention to remove these
disparities in the rural areas. That is why
people are saying that the Plan is urban
biased. I want to know whether effective
steps will be taken so that these shortfalls
are really made up in the coming two
years.

My second point is this. He has said
that about 46 million people were looking
for jobs in the Sixth Plan. Now the recent
study done by the Labour Bureau of Simla
is that in 1983 the registration with the
various Employment Exchanges is, over the
previous month, more than 32.3 per cent
and over the last year, more than twelve
per cent the vacancy shortfall is more than
14 per cent. Therefore, the number of
unemployed is growing and the vacancies
are falling. I want to know, during the
last three years, how many millions have
been given employment out of the 46
million people who were looking for
jobs. :

MR. CHAIRMAN : The Minister will

reply to all the questions together at
the end.

SHRI CHANDRAIJIT YADAYV : Then
he cannot reply to all the questions. Let
him reply separately.

MR. CHAIRMAN : He will reply to
all the questions together at the end.

Mr. Rahi.
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it Tw @ Tt ( ferafa) : awafa
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faar & ST ALY &, AV AT AT R ALK
IS FaW ISET a1 G ?

PROF. SAIFUDDIN SOZ (Baramulla) :
Sir, I am not one Who says that all the
35 years have been wasted. 1 feel that
India has made a tremendous progress.
But despite that progress, there is an
economic scenaric at the moment
which is very frustrating. Even the
dimensions of peverty have not been
measured properly.

Slums are growing. If would invite
the hon. Minister of Planning and officers
of the Planning Commission not to go away
from here, but around Delhi to R.K.
Puram where a slum is growing. Swines
and human beings are living together. 1
support the suggestion of Shri Satish
Agarwal far a Parliamentary Commit tee.
We live with the people and we know the
dimension of the poverty in the country.
Since I could not participate earlier in the
discussion and make my points, I would
only seek clarifications on two points.
Firstly, the ministers own document says
that the inflation is eating into the vitals
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of the development and a sizeable portion
of the development is offset by inflation.

Kindly see page 2. It says.

““Taking the four years of the Plan,
the total actual of approved outlays
come to 839, (Rs. 79,880 crores) of the
public sector plan outlay of Rs, 97,500
crores. However, inflation, particularly,
in the costs of capital goods, especially,
of imported capital goods, has eroded
the real value of—Plan investment. At
79-80 prices, this represents 62%, of the
Plan outlay.?

If you say that about Rs. 16,000 crores
you are adding to the outlay, we are not
happy on that. You will kindly throw
some light as to how you are going to
control the inflation, This is my first point.
If wasteful public expenditure continues
and if deficit financing also continues
unabated inflation will continue. I want to
draw your attention to his. 1 do not
want to have a political advantage out of
this discussion.  Last time Mr. Prote Sirys
said that I was taking a political advantage.
There is a tremendous amount of regional
imbalance in policy formulation.

MR. CHAIRMAN : Put a question.
Otherwise I shall have to stop.

PROF. SAIF UD DIN SOZ : In public
sector industries we have invested a sum of
Rs. 25,500 crores in the country but the
J & K State’s share comés to 0.60%. I do
not want any political advantage out of
this avalysis and I am not going to have
any press conference. I only want to know
from the Hon Minister (Interruptions) Kindly
listen to me. I have sympathy for
point of view. You have sympathy for
me. I want to know from the Planning
Minister that if he cannot instal heavy
and big industries in our State, can he not
harness our hydel power potential ? I think
we have hydel power potential to the tune
of 20,000 M.W. If you can harness this,
it will be for the betterment of country —
not only of my State.

MR. CHAIRMAN : Dr. Swamy.
Excuse me. You cannot ask new questions.
Explanation means that you can ask for
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clarification on what he has said. If he has
left out anything, you can do so. Dr
Swamy.

DR. SUBRAMANIAM SWAMY
Because the Minister said about employ-
ment. Kindly see what is stated in the
Appraisal Document. Is it not in contra-
diction to what he has said in this
document ? 1shall read only one *ne. It
says :

“Taking all this into consideration, a
significant shortfall in the employment
target in 1982-83 is apprehended.”’

On poverty he says that they have earried
out some studies. We want to see these
studies. There is no national security
involved in relation to poverty of our
country. He should make these studies
available to us. )

MR. CHAIRMAN :
Mukherjee

Shrimati Geeta

SHRIMATI GEETA MUKHERIJEE
(Pauskure) : While replying, the Minister
referred to measures taken to bring the
Land Ceiling Laws in the Ninth Schedule.
Is the Minister aware of this fact that, in
this very House in this session itself, while
replying to one of the Private Member’s
Bills the Minister of Law, Shri Kaushal,
made it very clear that it cannot be placed
in the Ninth Schedule because it is against
the fundamental and basic structure of our
Constitution.

MR. CHAIRMAN : As interpreted by
the Supreme Court.

SHRIMATI GEETA MUKHERIEE :
Is he aware of Mr. Kaushal’s pronounce-
ment ? If so, since he is one of the
implementing ministries, would he take
these seriously to implement this ? Why
are you not getting assent to the West
Bengal Government’s Land Reforms Bill
sent to the President for his assent 7

Would you clarify on these points ?,

MR. CHAIRMAN

: I think that will
be enough. )

SHRI M. SATYANARAYAN RAO
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(Karimnagar) : Sir, while replying to the
debate, the hon. Minister was kind enough
to announce one thing. Of course, this was
announced by the hon Prime Minister on 15
August. This is about the employment
scheme. But, in some of States
unfortunately the MPs are not being
involved in this work. This problem may
be facing you also, I want some clarification
on this pointas to what yon have done.
Have you written to the Chief Ministers to
involve MPs In that work, because, they
are appointing only MLAs, in those
committees ? This is my point.

SHRI G. NARASIMHA REDDY
(Adilabad) : Sir, I raised two points and I
requested him to reply to those points.
Number one is this. For the last 30 years the
irrigation potential is not materialising
only because the required fund is not being
allotied on the ‘on-going’ projects. Instead of
that, new projects are being taken up.
What is the policy which is going to be
taken by the Planning Commission so that
these on going projects will be given
priority and completed ? This is my first
point.

Number two is this : In the survey of
the mew projects they are not considering
which are the areas which are going to be
affected once the survey is completed and
the water is fully stored. I only want to
know what steps the Planning Commission
is going to taken in this regard.

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : Regarding the
first point about the association of MPs at
State level we have written to the Chief
Ministers. 1 have myself written to all the
hon. Chief Ministers. I have got written
informrtion from all the Chief Ministers
including the Chief Minister of Andhra
Pradesh. I have this information that all
the MPs, all the MLAs, and panchayat
samiti people are involved at monitoring
level.

SHRI G. NARASIMHA REDDY
No, Sir.

SHRI S. B. CHAVAN : Well, on the
basis of the information which you are now
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giving I will again take up this matter
saying, this is contradicted by hon. Members
on the floor of the House and you better
look into it and sce that the members of
Parliament are closely associated.

SHRI G. NAASIMHA REDDY :
About selection also.

SHRI S. B. CHAVAN : Not on selec-
tion. I don't thank I can insist on
selection.

SHRI M. SATYANARAYAN RAO :
The MP should be there.

SHRI S. B. CHAVAN : 1 agree, MP
should be associated. There are two points
made by the hon. Members. One was
about the Kochampad project, It has a
capacity of releasing 14 cusecs of water,
Some 7 lakhs cusecs of water was released
Number of areas were inundated, the hon
Member went to the extent of saying that
Planning Commission has completely, failed,
the CWC has complately failed in this
matter, and so on. 1 think he will bear
with me when I say that ultimately these
projects are being prepared not on the
basis of once-in-a-thundred-year-calamity.
7 lakhs cusecs of water had to be releaseed
from Kochampad dam because there was
a storm nearabout. Stormy conditions were
obtaining in Nizamabad district and
Nandad district. We are aware of the fact.
All the rivers were in spate. The reservoir
was full. Down below also all the rivers
were in spate. In such a condition if 7
lakh cvsecs of water is released there should
not be any surprise that some of the low
areas have been inundated. But there is
nothing wrong in the calculation. I have
disussed it with some of the responsible
officers form the CWC. 1 am convinced of
the fact that in the matter of calculation
they have not committed any mistake.

About Irrigation projects, 66 irrigation
projects are suggested by CWC at Central
level. Out of 66, my information, which I
have incorporated in this document, is this.
We feel that 38 projects started before
1976 are going to be completed at the
end of the 6th 5—year plan. I can’ot possi-
bly say that new project will be started by
any State Government. Even if I have to

say, I don’t think that they are going to
honour the commitment that I make to you
and there fore I don't propose to make any
such commitment.

About MNP and shortfall in certain
areas I have given you the figure. I have
given you the position regarding water
supply. This morning I was having discussion
with my officers and Adviser in charge of
Minimum Needs Programme. He gave me
the latest figure and likely shortfall. 1In
stead of reaching two lakhs thirty thousand
villages,,, The assessment is that it will
be possible to reach about two lakhs and
odd. Might be that 25,000 villages may not
be coverd, but we will try to see how far
we can expedite it.

But at the same time, about the ap-
proach roads and other things, about which
the hon. Member has stated, under the
NBEP, such a huge amount has been pro-
vided to all the State Governments. Almost
hundred per cent assiststance is made avai-
lable from the Centre for all the earth
works under the new Employment Guaran-
tee Scheme. If these amounts are properly
utilised by the State Goverment, I do not
find any reason why these approach roads,
four kms here, or two kms there, should
not be possible for them to construct. 1
can understand that the major district roads,
or the State highways may not be possible for
them to construct, but the approach roads
should be within the reach of all the States
Governments. Some States have taken
full advantage of these funds made avai-
lable to them.

Hon. Shri Rahi has been insisting since
yesterday about giving some kind of
protection against the ravages of floods.
He is aware of the facts that protection
bunds are being constructed, .. (Interruptions)
I do not think, that we can give any gua-
rantee that we will be to provide hundred
per cent protection against floods. Flood
itself is unpredictable. Some times, floods
of a normal nature can be taken care of.
but if there is an abnormal flood, and the
bunds get breached, I do not think, any
kind of guarantee can be given by any of
the engineers. If you want to provide some
kind of a security for something which
occurs once in hundred years, then the total
investment will be prohibitive. The Centre
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or the States cannot afford a huge expendi-
ture to take care of a calamity which may
or may not occur over a hundred or a
hundred and fifty years.

Next, T come to the question of water
logging. According to the new instruc-
tions, when mnew irrigation projects are
being taken up, besides the techno-econo-
mic information that they are supposed to
supply to the CWC, we are also insisting
the anti-water logging measures, and the
drainage facilities, which need to be pro-
vided in the command area. We want a
complete survey of the command area, and
water use depending upon the type of soil
in that area they should clearly indicate by
demarcating the zones on the command
area map. How far it is being observed
is a matter which will have to be gone into.
But for the projects completed long back,
the water percolation, of such a magnitude
that they are completely damaging the lands
in the command area. There is a very good
case for going in for lining of the canals.
If lining is done, I am sure, most of the
land which is damaged now, can be re-
claimed. If we provide the drainage facili-
ties, provided the lining, we would be able
to get the revenues out of the total irriga-
tion system.

Unfortunately, in some the areas, even
the operational costs are not being recove-
red, and that is why, I would notbe
surprised, if they come round and say, °If
you are asking us to do it, provide some
more funds’. I do not think that for
maintenace we can provide anything.
Maintenace is the responsibility of the State
Government, on the basis of the norms
which the Finance Commission must have
provided by now, and which are supposed
to be observed for the maintenance of
canals. ..

(Interruptions)

SHRI CHANDRAIJIT YADAYV : Out
of the 46 million people, to how many have
you been able to give employment during
the last 3 years ?

SHRI S.B. CHAVAN The hon.
Member is basing his entire arguments on
the basis of those who register themselves
with the employment exchanges.
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DR. SUBRAMANIAM SWAMI : What
are your stasistics ? Your document says
that you cannot achieve the target.

SHRI S.B. CHAVAN: If you had
raised this yesterday, I would have brought
all the statistics which were necessary.
Anyway, the difficulty in the case of regis-
tration in the employment exchanges is
that it is not only the fresh entrant who
want to seek employment, a large number
of people who want to better their position
also get themselves registered.

So, any registration with employment
exchange will be a very misleading figure.
So, I don’t think that you can draw any
definite conclusion.

(Interruptions)

SHRI CHANDRAIJIT YADAV : You
said, 45 million people were looking for
jobs. Out of those people, during the last
three year, how many have got jobs ?

SHRI S.B. CHAVAN : I will supply
the information. I am not able to trace out
that paper. Of course, that paper is with
me, but it has been mixed up with a large
number of other papers. I will be able to
give you the information.

A number of other things were stated.
I don’t think that at this moment I can go
into the broad question of regional imbala-
nces. It will take about half an hour for
me to explain about regional imbalances
and the steps taken by the government
in order to remove these imbalanaces.

PROF. SAIFUDDIN SOZ : What
about the hydel power? 1 do not want
to khow about it for my State ; it is for
the entire country.

SHRI S. B. CHAVAN It depends
upon your commitment so, far ; how many
projects you have been able to complete
and the tojal availability of the resources
with you and the reasonable kind of assu-
rance that within a reasonable time you
will be able to complete these projects. If
site conditions are quite favourable, 1 can
assure you that the Planning Commission
will not be averse to it provided all the
conditions are fulfilled,
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SHRI RAM LAL RAHI: One clari-
fication.

MR. CHAIRMAN : I have not allowed
you, It would not go on record. After
all, there must be some order in this
House; it would not go on record.

(Interruptionsy**

MR. CHAIRMAN : It has not gone on
record. After all, there must be some
order in his House. I had given you an
opportunity to put your questions and now
it is upto the Minister to reply the way he
likes. You cannot force him to reply the

way you like. It is not necessary.

(Interruptions)**

PROF. N.G. RANGA : I have only
one suggestion to make. Our friend from
Kashmir has made a very good sugges-
tion. I don’t want any reply here and
now, but I would like my hon. friend, the
Minister for Planning, who was given his
reply today in such a self-confident and
satisfying manner. I want him to keep that
in mind and place it before the Planning
Commission the need and also the useful-
ness of developing hydel power in the north
eastern States and also Kashmir where you
have got the possibility far that develop-
ment.

MR. CHAIRMAN : 1 think he has
taken note of that. A number of amend-
ments have been moved to this motion. If
any hon. mewber wants that his amend-
ments should be put separately, he should
tell me ; otherwise, I will put all the
amendments to the vote of the House
together.

SHRI SATISH AGARWAL : That is
much better.

SHRI G. NARRSIMHA REDDY : 1
want to withdraw my amendments.

MR. CHAIRMAN : Is there any hon.
member who wants to withdraw his
amendment or who wants me to put his
amendment separaely ?

*¥ Not recorded.

AGRAHAYNA 23, 1905 (SAKA)

Def. Personnel (M1.) 418

SEVERAL HON. MEMBERS : No.

MR. CHAIRMAN : Now, I shall put .
all the amendments to the vote of the
House.

= @ w9 wER FAl (FrEIAr)
udt ot gt yiEdag g, 98 s@a § v
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MR. CHAIRMAN : 1 will ask for the
views of the Members then. Shri R.L.P.
Varma, Do you want to be put your
amendments scparately ?

st e &rer s &wt ;S gty

MR. CHAIRMAN : First of all, Mr.
Reddy wants to withdraw his amendments,
amendment No. 31,

Is it the pleasure of the House that the
amendment moved by Shri G. Narsimha
Reddy, he allowed to be withdrawn ?

Amendment No. 51 was, by leave,
Withdrawn.

MR. CHAIRMAN : Now, Shri Varma’'s

are Amendments Nos, 1 and 2, and
6 1o 8.
Y a1 AEY g AT F ?
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MR. CHAIRMAN : I shall now put
Amendments Nos. 1 and 2, and 6 to 8,
moved by Shri R.L.P. Verma to the vote of
the House.

Amendments Nos. 1, 2,6. 7 and 8 were
put and negatived,

MR. CHAIRMAN : Now, Shri Ram
Lal Rahi, do you want your amendment
Nos. 11 to 23 to be put ;cparate]y ?

st T A wg o sfar, Sar
qgw gl & ¥ w1gar g & 3 dmew do
11823 = & gz fifg s o



419  Disapp. of llleg. Migrants
(Determ by Tribunals) Ord., 1983

MR. CHAIRMAN : I shall now put
Amendment Nos. 11 to 23 moved by Shri
Ram Lal Rahi to the vote of House.

[ ]

Amendments Nos. 11 to 23 were put and
negatived.

MR. CHAIRMAN : I shall now put
all the remaining amendments to the vote

of the House.

endments Nos, 10 and 24 to 30 were
dm put and negatived.

MR. CHAIRMAN : Now, ﬂn?lly. 1
take up the motion of the Hon. Minister.

The question is :

«That this House takes note of the Sixth
Five Year Plan 1980-85—Mid-
term Apprisal’ laid on the Table
of the House on 19 August,
1983.”"

The motion was adopted.

16.49 hrs.

STATUTORY RESOLUTION RE :
DISAPPROVAL OF ILLEGAL MI-
GRANTS (DETERMINATION BY

T RIBUNALS) A%I})DINANCES 1983;

ILLEGAL MIGRANTS (DETER-
MINATION BY TRIBUNALS) BILL

MR. CHAIRMAN : Now, we take up
the next item. Item Nos. 15 and 16 on the
Agenda. The time allotted is four hours,

Statutory Resolution is to be moved
by Shri Indrajit Gupta. He is absent. Shri
P.K. Kodiyan.

SHRI P.K. KODIYAN (Adoor) : Mr,
Chairman, I beg to move the following
Resolution :—

“This House disapproves of the Illegal
Migrants (Determination by Tri-
bunals) Ordinance, 1983, (Ordi-
nance No. 8 of 1983) promulgated
by the President on the 15th
October, 1983"".
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Mr. Chairman, even though I have
moved this motion for disapproval of the
Ordinance, 1 should make clear one
thing. Even though I have moved this
Motion of disapproval, I should make it
clear that I am not opposed to the inten-
tion of the Ordinance. 1 am opposed to
the practice of issuing ordinances. This
Government have been resorting to the
practice of issuing ordinances even when
the House was to meet a few weeks after
the promulgation of the ordinance. This
is why, I have moved this disapproval
motion.

Coming to the substance of the
Ordinance and the Bill, T should say that
the Government should have brought
forward this Bill much earlier because
there was consensus among the political
partics and all other people concerned
regarding the detection of illegal entrants
to India in the post 1971 period. Of course,
AASU was opposed to this. But barring
their opposition there was almost national
consensus on the question of starting the
work of detection on this. The Central
Government had issued a pressnote as early
as in October, 1983 that the Government had
already decided to set upa number of
tribunals to detect the foreign nationals in
Assam. Now we are discussing this at
the cnd of the 1983 and the work of actual
detection of the foreign nationals in Assam
for the post 1971 period will begin only
after this Bill is enacted. Therefore, I should
say that the Government has unduly
delayed this very important aspect of
finding at least a partial solution to the
vexed problem of foreign nationals in
Assam. Now since this Bill has been
introduced and the process has begun, I
request the hon. Minister to speed up the
work of the tribunals as quickly as
possible.

There are certain ambiguities in the
present Bill. The illegal foreign entrants
are mainly from the former East Pakistan,
now Bangla Desh. But there are other
nationals, people of other nationalities who
had settled in Assam. For example,
there are a number of people of Nepali
origin. I want to know whether these
people will be included in the category of
the post 1971 foreigners in Assam, In my



